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his brother, the work of the Pancha-
yat was going on satisfactorily.

The Pradhan was directed to sur-
render his possession and file eject-
ment suits against the others. Before
filing the cases, the Pradhan requested
for detailed demarcation of the Gaon
Sabha land so as to facilitate eject-
ment proceedings. The Naib Tehsildar
(Panchayats) was directed to carry
out the demarcation. That has been
done and the Pradhan has again been
advised to take immediate action
against the encroachments and the
Block Development Officer, Shahdara
has been asked to keep a watch over
the compliance.]
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N DeLHI

720. SHRI 8. K. D. PALIWAL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of persons against
whom cases regarding unauthorised
sccupation of land were field by the
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present Pradhan of the Gram Sabha,
Patparganj, Delhi during his tenure
of office;

(b) the amount of money spent by
the Gram Sabha in these cases and
the total amount of money out of this
omount which was received by the
Pradhan of the Gram Sabha as allow-
ances; and

(c) the number of cases out of the
total number of cases mentioned
above which were won or lost by
the Gram Sabha?]

T, §iy, ayqafas fama wic
wgwIfear wareg & wew AT (s
THo QR ATTEAT) - (F) ¥ ()
TR GqT F FAwIR F (gw@s
1963 ¥ Y& W & wa aF 19 Tl
qIIRTS H 40 AfFgt & favg afa
qT AAAAT T & 29 qFIH AR g
21 39 % 97 8 wFEal #1 favia g
g I ¥ I g ¥ 21 o1 & AT e
BIRE | BT TFITHFIAIT 4,148 58
T9C &9 gy &, faa¥ 584. 00 ®9C
S ¥ WY mfae & I g G F v
7 faw &1

I[THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S, GURUPADASWAMY):
(a) to (c¢) Since the commencement
of the tenure of the present Panchayat
in December, 1963, the Gram Sabha,
Patpargan}, has filed 29 cases against
40 persons for unauthorised occupa-
tion of land. Out of the 8 cases de-
cided so far, the Gram Sabha has won
2 and lost 6. The expenditure incur-
red in these cases so far has been
Rs, 4,148.57 Paise inclusive of allow-
ances, amounting to Rs. 584.00, recei-
ved by the Pradhan of the Gram
Sabha.]

tTransferred from the 9th June,

1967.

1 [ ] English translation.



